
CENTRAL ADMINISTRATIVE TRIBUNAL 
&ANALORE BENCH. 

Second rloor, 
Csmrnercial Complex, 
Indiranagér, 
Bangalore-560 038, 

Li 

Dated: 
12JUL1993 

APPLICATION NO(s), 	304 of 1993, 

R.Sridhar 	V/s. 	
Res22dentjs Estate Manager, 
DRDO,Tounshjp 'B'lore & Others, 

Ti 	 1/ 
1, 	Sri.R.Sridhar, 	 /<., 

No.93, Suddagunta Palye, 
C.V.Raman Hager Post, 
Rangalore-560 093. 

Sri.V.V.Balen, 
Advocate, NO. 75, 
Muddappa Road Cross, 
Maruthjsevenp gar, 
Bengalore-560 033. 

The Estate Manager, 
Estate Management Office, 
Minietry of Defence, 
ORDO Town Ship, 
C.V.RamanNagar Post, 
Ba ngalore-.9 3. 

Sri,D,P. arilingaibh, 
C/o.Estete Manager, 
Evtate Management Office, 
Ministry of Defence, 
DRDO Township,C,V.Ramanager Post, 
Ba nga lore-56009 3. 

Smt.V.Puttamma,C/o.Estate Manager, 
Estate Management Of?ice,Ministry 
of Defence,DRDO Township,C.VReman 
nagar Post,bangalore560 093, 

6. 	Sri.M.Vesudeva Ro 
Central Govt.Stng,ounse1, 
High Court Building, 
Bangalore-1. 

SUBJECT:- 

 

Please find enclosed hersuith a copy of the ORDER/ 
STAY/INTERIM ORDER.passed.bth.s Tribunal in the above said 
epplicatisn(s) on 

11. 	 . 

DEPUTY REGISTRAR 
JUDICIAL BRANCHES. 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
3ACALORE BENCH; sBANGALORE 

DATED THIS THIRTIETH DAY OF JUNE, 1993 

Present: Hon'ble Justice Mr.P.K.Shyamsundar, Vice. Chairman 

Hon'ble Mr. V.Ramakrishnan, 	 Member (A) 

APPLICATION NO. 304/1 993 

Sri R.SriThar, 
No.93, Sudaqunta Palya, 
C.V. Rarnan Nagar, P0 
Bangalore-560 093. 	 ••• Aopljcant 

(Shri VV. B alan - Mvocate) 

Versus 

Estate Manager, 
Estate Management Office, 
Ministry of Defence, 
DRDO Town Ship 
C.V.Rarnan Nagar P0, 
Bangalore-560 093. 

Sri D.P.Marilingaiah, 
C/o Esta te Manager, 
Estate Management Office, 
Ministry of Defence, 
DRDO Towhship 
C.V. Raman Nagar P0, 
Bangalore_r60 093. 

3, Smt.V. Puttamma, Major 
do Estate Manager, 
Estate Management Office, 
Ministry of Defence, 
DRDO Township, 
C.V. Rarnan Nagar P0, 
Bangalore-560 093. 	 .... Respondents 

(Shri M.Vasueva Rao - A1vocate for RI.) 

This application having come up for hearina 

fore this Trthuna]. toaay, Hon'ble Ju3tice ME. P.K.Shyam-

3ar made. the followinq: 

I 



- II  

-2- 

II 	 Having heard both sies8  it becomes 

clear that somebody else has adnittedly been preferred in 

making selections for a Group 'D post on regular basis. 

This could not have been happeneA but for the discrerni-

najon based on arbitrary choice. When the appointment 

of R-2 and R-3 having alrea• b2en made, we do not wish 

to 'interfere but instead give a direction to the department 

to appoint the applicant in Grou 'D' post without any delay. 

Left a copy of this or1r be sentto the deartment for irrniie-

di,ate compliance. In any erit compliance of this order 

should be effected within two moths from the date of 

rceiptof a copy of this order. No costs. 

II 	 - 

.42 	 \j 
,MEMBR (A) 	 V.[C CHAIRMAN 
' - 	 TR1E COPY 

,. . 

 

SECTION OFFICER 118U!4 - 

31I4t 



CENTRAL ADMINISTRATIVE TRIBUNAL 
ANCLORE BENCH 

0 	 Second Flooi, 
Commercial Complex, 
Indiranagar, 
Bangalore-560039. 

scellpneous App1n.No.348/ in Dated2 SEP1993 
APPLICATION NO(S) 304 of 1993. 

PCANTS:R5r1dr 	v/s. RiSPflNDENTS: Estate Mana'ger,DRDO 

TO. 	 Township,Bangalore- and Others. 

Sri.V.V.Balan, 
edvocate,No.75, 
tuddappa Road,Cross, 
Maruthisevaflagar, 
Bang alore-33. 

Sri,M.S.Padmarajaiah, 
Central Govt .Stng.Counsel, 
High "ourt Building, 
Bangalore-].. 

Sri.M.Vasudeva Rao, 
Central Govt.Stng.COUnSel, 
High Court Building, 
Bang alore-1. 

Subject:— Forwarding of copies of the Orde assed 
ore 

Please find enclosed herewith a copy-of the 
ORDER/STAY/ INTERIM ORDER, passed by this Tribunal in the 
above said application(s) on 14-09-93. 

TY REGISTRAR 
:Q\ 	JUDICIAL BRANCHES. 
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Date 
	

Office Notes 
	

Orders of Tribunal 

- 	- 	 PKS(VC)/VR(IIA) 

14.09.1993 

Heard both sides. In the circumstances 

ti 'ttwo monthsiven by this Tribunal 
es  

in 0..304/93 to the respondents for compliance 

xtended by'-further period of four months 

from this date. Furnish a copy of this order 

to the learned counsel for the pleader for 

tak-JnBcessary action in the matter. 
.--•- 
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ENBER (A) 	 VICE CHMRAN 
-. 

1/ IR OPY 

L&liAL ADI 	 - 
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